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i, a9 AR STy RS HA 

aftrgET 

7% faweft, 19 swa, 2018 

AR, 46(3)—7: TET T G (TEAR) oAt H qAtavoitT o F A AT 
Fareor s et g F e, feser quar swee F 9ged § uAHia At § e A aar 
TUANT & G § I A AT A eqwar g 

A, AT FERIT ACHT TATEL (F2eqor) Aferfam, 1986 (1986 T 29) Fv amer 3 T ITemT (1) 3 (2) 7T 

e orfeRAt T AT F g, eterEa fger S A 2, st — 

TSERT T & (Tite) F Tt F Wi wa F Yo A Refr i swr— 

(1) wAETE oAt # S A He @ S fuw F = # e w1 s G srar g, @|fia 
s wgur T FrS A wet arew B e s swen av S o e we adt 

Fe| 

(2) #az TS F TFO fAEEr AvS gy S A o awtd &, wfw wreg s wiw af senfaa semdt 

A AT ¥ AT # iy wg i wfq ad fuat i srgEer wrn w7 e w7 & i Gar 
ST 

(3) IR TS A, T 1 WE AT @I & SAF TR HHSTIN FIA Y ATAT TG G 

(4) AT TSAT F TeAF F FAT SOEET AT T, ITF T AR AT AT ST 
T FATT 757 T fEr FrE # i frer s 

(5) it i 3h WTiiFd et uAHiee At § watea e F aguer {eE e g 
ST AT TE TR F AT WA F ATA FAA TR AT A7 A it st 
=T & T A A e 
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(6) STITEHT AT THLUAT FTT T AT AT sfermew &7 =wor 7 gy, afvenvoft & g=in v 

qfveRoft 7 YT saaeTl # 3= 

(7) At Tt A e et we aeT TR A wHTeAl w & Gz &1 A 
AT AT AT A AT S AT A T {2 w6 F A g FA 39 9 F 
T 3 form grm 

(8) TAHTHAT TSAT H AT F TATSIAL %1 {17 Teohih 5 AATT AT AT T 41 Sl 

(9) STIEF AT GCHIAT Y IAF TAFT SAARTHT AT F 9 IeMET 7 {7 s 

SR THTEAT 1 3 T Yo i A 7 ST T F A i e 9w qetia 
TS T A AT A T FAN 

(10) Fer wfrewefort @i @+t st warmr am F Fw @i &at § =097 a1 92 5 (F=- 
FeqTiEd, AT, TRt A afi sAEetAt & ' ™), 9 F W T 6, 

ST A ST ST =T T AT AATEF A T2 FAT TS T ATE T TG FoA| 

(11) TaEftar 7t F wguer A A, S S geer Gt g, awnfa, dwden, @ 

afre e grT At AR v SR et g £ 7 AT F afie w g 
A o v et arfiera ot A R FY ST I arE 5) AT A A 
ST T Fa 1 T H07 A7 3 |7 27 A 

(12) waeftem wrsAt # g sienfis At 2 F i # Faa gt A et @i 3w 
ST STt & v (1) FAT i T 27 gearat # freft s fsfera =i & wrea @t 
FRAT ATg T TAHTAT 4T 7 12T A2 gil 

(13) TAHIAT § TA€ TSAT H IAEAT AT TGHR0EAT TAT I9F WiEEHE sEetAt 71, S5 

AT AT H TAARAT I A (A W 7§, IO (2er (4) F e I ae At F 

sguor AT Arst # RS Fwrar g, st sfow wwer w® @ € e T 5 ara A 

afafaa #3315 At s (5) =i (6) # 2 o fAeeit ¥ wqam 2 o T I e 
(9) F A Fifaw fitE 3w 7 F e wguwr e A A e w0, wer dfow 
TATHAT T2 2 

AT T F e A arE Faged e 
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Fdrer e fie, de wte 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 19th January, 2018 

G.S.R. 46(E).—Whereas with a view to protecting and improving the quality of environment and 

preventing, controlling and abating environmental pollution in the National Capital Region (NCR) States, 

there is a need to take measures relating to sale and use of pet coke in the NCR States; 

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby issues the following 

directions, namely :— 

Sale and use of pet coke in Cement Plant in NCR States:— 

(1) No cement plant consuming pet coke as a fuel shall operate in NCR States without obtaining the 

consent of and registration with the respective concerned State Pollution Control Board.
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Consent issued by the concerned State Pollution Control Board shall clearly specify the quantity of 

fuels permitted per month and per annum vis-a-vis products produced per month and per annum. 

Industrial unit shall not be permitted to store pet coke for more than its three months consumption. 

All producers or refineries, their authorised dealers and users of pet coke in NCR States, shall be 

registered with the concerned State Pollution Control Board. 

Refineries and their authorised dealers shall sell pet coke to only consented and registered 

industrial units in the NCR States according to the quantity permitted in the consent issued by the 

concerned State Pollution Control Board. 

Sale of pet coke by producers or refineries shall be in maximum two steps, from refinery-to- 

industry or from refinery-to-authorised dealer-to-industry. 

Only consented and registered industrial units of NCR States shall be permitted to directly import 

pet coke and consignment shall be in the name of user industrial units for their own use only. 

Import of pet coke for purposes of trading shall not be permitted in NCR States. 

Producers or refineries and their authorised dealers shall submit details of pet coke produced and 

sold to end user industrial units during the month, and opening and closing stock to the concerned 

State Pollution Control Board on quarterly basis. 

All end user industrial units, including oil refineries, shall submit details of pet coke purchased 

from different sources during the month (self-produced, imported, purchased from refineries or 

authorised dealers), quantity consumed during the month, and opening and closing stock to the 

concerned State Pollution Control Board on quarterly basis. 

The NCR States Pollution Control Boards shall develop an electronic record system for uploading 

of consents, registration, record of sales by oil refineries, and record of use by industrial units, as 

mentioned above and the said Boards shall share this data on a quarterly basis with the Central 

Pollution Control Board. 

Industrial units in NCR States shall source pet coke only from producers or refineries and their 

authorised dealers and they shall not source these products from any other intermediaries even 

when they are located outside the NCR States. 

For producers or refineries and their authorised dealers in non-NCR States who are making sales to 

user industries in NCR States, such producers or refineries shall have to be registered with State 

Pollution Control Board of the States where the end users reside in accordance with direction (4) 

above and they shall ensure that the sales are as per the directions (5) & (6) above and they shall 

file quarterly reports to the State Pollution Control Board of the State where the end users reside in 

accordance with direction (9) above. 

2. This notification shall come into force on the date of its publication in the Official Gazette. 

[F. No. Q-16017/4/2018-CPA] 
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